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we have laid down certain guidelines.
Where the standards appliced are 
over-strict or as a matter of fact, in
the case of victimisation, we took into
the matter and also asess the overall
working as regards the effectiveness
■of the persons and those guidelines
are quite clear.
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SHRI S. D. PATIL: In the statement
itself we have already said about
the Committee; i t  is an independent
■committee which applies its mind
with an objective test. This Commit* 

tee is a Committee of responsible
Secretaries and it is headed by the 
Cabinet Secretary.

MR. SPEAKER: Out of 5,477 cases,
■already 3,30.7 persons have been taken 
back.

SHRI S. D. PATIL; Yes, Sir. The
cases of those whose cases are rejected
on overall assessment o f their working,
not that we considered their integrity
during Emergency; there was no ques
tion of judging their integrity during
the Emergency but prior to that—if
'heir integrity was doubtful and that 
had been noted in the CRb Of those
ifRcers.
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Yes, Sir*

(c) The number o f complaints re
ceived upto 28-2-1976 is 6745. After
detailed investigation and consulta

tion with State Governments, pension
has been cancelled and recovery or
ders of payments already made in
433 cases. Criminal prosecution has
been left to the State Governments to
be undertaken in the light of facts and 
evidence available in each case. In 
4744 cases, grant of pension has been 
suspended after preliminary examina
tion. Detailed enquiries in consulta
tion with the State Governments are in 
progress.
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MR. SPEAKER: We are not con
cerned with state Governments.
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wppfYr r̂"V ?nnr ^nrr ^
«ti<i ^ *ftT ^ r  ^ f r  sftr
ift ?hft *r m n  w f  t^ t 1 1 n r i j

^  ^  %  ^vnrr s*nr

5<if^ v 01 ^  fir t i^ t  a  v̂ >) 0  ^
Jf *m^r <r*vf^nr f ,  flfTf'fivr

t  r̂ ift ^RfWnr ^ «ftr
^mr f t  n m  <ctb ^ft ??n r ^ f v
i p r  r̂aft r̂ f«r t t  ^ttt i jtw^tt
ttW t s»tt T p fi  % <ft «u f-y< r |
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1 W  | fim  Tft f ,
% fWTTRT fw id l  | f̂ 7 ^*fr ?T>f
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MR. SPEAKER: If you bring any 
such cases to the notice of the Minis
ter. he oukl enquire into the same
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SHRI P. VENKATASUBBIAH: Mr. 
Speaker, Sir, six-months imprisonment 
has been made as a criterion for 
granting pension to freedom ftghters. 
However, during the freedom struggle, 
there have been many instances where 
some freedom fighters were let off 
though they were charged under the 
same section. May I know from the 
Minlsteds if such cases will be gone 
into thoroughly? In one case in 
Andhra Pradesh, the Sub-Collector 
used to let off all the f ieedom fighters, 
while under the same sections others 
were imprisoned elsewhere. If there 
are such cases, will the Government 
give them the same consideration as 
given to the freedom ftghters who were 
imprisioned for six months or more?

SHRI DHANIK LAL MANDAL: If 
there has been any discrimination in 
t>jtf matter and the hon. Members 
brings it to my notice, I will certainly 
take necessary action.

*®port a r t  re-expert o f Cem at to 
t a t

•598. SHRI S. R. DAMANI: Will the 
Minister o f  INDUSTRY be pleased to 
state:

(a) the details of cement Imparts 
during 1JT77-78 in quantity and value 
and the sources of import, and the 
reasons which necessitated imports;

(b) whether it is a fact that more 
imports of cement are being planned 
for re-export to Iran; and

(c) if so, the circumstances under 
which this is being done and the ad
vantages thereof?

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a> 
A quantity o f about 2.94 lakh tonnes 
o f cement has been imported during 
1977-78 from South Korea. Rumania 
and Poland at a landed cost of about 
Rs. 18.45 crores. Shortages in the 
supply o f cement had developed’ in spite 
of a record production o f 19.27 million 
tonnes during 1977-78 on account of 
higher demand for consumption for 
public works as well as for agricultuie. 
industry and housing. Substantial 
quantities were also required to re
pair the cyclonic damages in Andhra 
Pradesh and Tamil Nadu.

(b ) No. Sir.

(c) Does not arise.

SHRI & R. DAMANI: Sir, there is  
an acute shortage o f cement and it is 
very difficult to obtain it. In view 
o f that, may I know from the hon 
Minister if any annual survey Is being 
made o f the demand and supply of 
cement? If any such survey has been 
made, was it noticed that there win be 
a spurt in demand in the next year? 
Has any assessment been made of the 
likely demand in the next two years?

~ SHRI GEORGE FERNANDES; The 
kind o f surveys that were required to 
be made were not made in the past 
and that seems to be the reason vtiy  
the required- caaclty was not installed.




